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Central Administrative Tribunal
Principal Bench, New Delhi

O.A. No. 467/2021

This the 2*¢ March, 2021
(Through Video Conferencing)

Hon’ble Mr. A.K. Bishnoi, Member (A)
Hon’ble Mr. R.N. Singh, Member (J)

Pawan Singh
Aged 45 Years
Designation-Driver (Terminated)
Group C, S/o Subh Ram
R/o 73, Mubarakpur Dabas,
New Delhi- 110081
...Applicant

(By Advocate: Ms. Sriparna Chatterjee with Sh. Ram
Anugrah Singh)

VERSUS

1. Delhi Transport Corporation, Through the
Chairman
Government of NCT of Delhi
I.P. Estate, New Delhi

2. Depot Manager,
Peera Garhi Depot
Delhi Transport Corporation
New Delhi 110063
..Respondents

(By Advocate: Shri Manish Garg)
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ORDER (Oral)

Hon’ble Mr. R.N. Singh, Member (J):

Learned counsel for the applicant seeks permission to
withdraw the present OA with liberty to the applicant to avail
statutory remedy by way of filing an appeal against the order
impugned in the present OA. She further submits that the
applicant has opposed this Tribunal by way of the present OA as
advised by the counsel and has not availed that statutory remedy
of an appeal and in the circumstances, the appeal might have being
delayed. She prays that if the applicant prefers the statutory appeal
within 15 days from today, it may be directed that the respondents
shall consider the said appeal on merit and shall not reject the
same on the ground of being delayed. To such prayer of the

applicant, learned counsel for the respondents has no objections.

2. In view of prevalent Covid-19 pandemic, permission is
granted with liberty and observations as above. Accordingly, the
OA stands dismissed as withdrawn with liberty, as aforesaid. No

costs.

(R.N. Singh) (A.K. Bishnoi)
Member (J) Member (A)
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